
 
 

 
       

 
 

 
         

            

          

  

     

      

         

         

        

           

         

     

    

   

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CR(P)No.(SH)28/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

03.06.2013 

Heard Mr. HS Thangkhiew, learned senior counsel 

assisted by Mr. N Mozika, learned counsel for the petitioner and Mr. 

S Ali, learned counsel entered appearance on behalf of the 

respondent No.1-3. 

Admit this revision petition. 

Call for the record. 

No formal notice be issued as the respondents have 

entered appearance through their learned counsel, Mr. S Ali. 

List this case again on 29.06.2013. 

As ordered earlier, there should not be execution of the 

impugned judgment and order dated 06.05.2013 till the next 

returnable date i.e. 29.06.2013. 

JUDGE 

Lam 



 
 
 

 
       

 
 

 
          

       

   

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

CR(P)No.(SH)29/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

03.06.2013 

As prayed for by the learned counsel for the 

respondents, list this matter again on 05.06.2013. 

JUDGE 

Lam 



 
 
 

 
     

                   
 
 
 

 
 
 
 

      

 

 

  

 

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]14/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

3-6-2013 

As ordered earlier, list this case again on 

3/7/2013. 

JUDGE 

Lamz 



 
 
 
 

 
     

                   
 
 
 

 
 
 
 

     

    

  

       

      

 

  

 

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]40/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

3-6-2013 

Affidavit-in-opposition on behalf of respondent 

had already been filed. 

Issue rule. 

List this case for final hearing on 1/7/2013. 

Interim order passed earlier shall continue. 

JUDGE 

Lamz 



 
 
 

 
     

                   
 
 
 

 
 
 
 

      

       

        

     

 

  

 

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]266/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

3-6-2013 

Learned counsel for the respondent submits at 

the Bar that affidavit-in-opposition on behalf of 

respondent will be filed within two weeks. 

List this case again on 17/6/2013. 

JUDGE 

Lamz 



 
 
 

 
     

                   
 
 
 

 
 
 
 

        

         

      

   

     

 

 

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]351/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

3-6-2013 

Mr. ND Chullai, learned Sr. GA appearing for 

respondent No. 1 and 2 submits at the Bar that 

affidavit-in-opposition is ready and therefore it will be 

filed by today itself. 

List this case again on 10/6/2013. 

JUDGE 

Lamz 



 
 

 
       

 
 

 
       

  

        

          

         

         

  

    

          

    

   

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)26/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

03.06.2013 

None appears for the State respondents without 

showing any cause. 

This Court had already passed an order dated 

13.05.2013, that filing of the affidavit-in-opposition on behalf of the 

State respondents could only be made on payment of Rs.1000/-. As 

on today, neither the costs had been paid nor the affidavit-in­

opposition filed. 

Issue Rule. 

List this case for final hearing on 11.06.2013. 

JUDGE 

Lam 



 
 
 

 
     

                   
 
 
 

 
 
 
 

        

       

  

   

     

 

  

 

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]102/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

3-6-2013 

Learned counsel for the respondent No. 9 and 

10 prays for further three weeks time for filing 

affidavit-in-opposition. 

Prayer is granted. 

List this case again on 24/6/2013. 

JUDGE 

Lamz 


